-1. Senior Divisional Personnel Officer,

'Counsel for the Applicants: Sri B,Narasimha Sarma.

P ]

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENGH
AT HYDERABAD.

O.A,No. 840 of 1996.

DATE: \R \\SEPTEMBER, 1996
Between:
1. T.Réghuram.
2. V.Rajeswarayya.
3, S.Venkata Reddy. oo .+ Applicants.

“And

S.C.Railway, Vijayawada Division,
Vijayawada, Krishna District,

2. Divisional Railway Manager, S.C.
Railway, Vijayawada Division,
Vi jayawada, Krishna District,

3. General Manager, S,c.Railway,
- Rall Nilayam, Secunderabad. Respondents.-

Counsel for the Respondents: Sri K;Biva'Reddy, 5841,
. Counsel for Railways.

’

ORDER:

(PER HON'BLE SHRI H.RAJENDRA BRASAD,MEMBER (A)Ck/ﬂ,‘.

The applicants in this 0.A., are aggrieved by

Standing

the non-protection of their pay which they were drawing at

the time of their transfer, at own request, to v1jayéwada

Divisioﬁ.

The application was filedén 28=-6=1996. The
app;icants were permitted to filé a joiné application
(M.A.601/96) on®§-7-1996. The delay of 1520 days in

filing of the application was condoned (M.A.600/96) eon

15-7-1996 and the case was admitted on 17-7-1996, No reply

has been filed by the Respondents. The case was finall

ly

heard on 22-8-1996 when the learned counsel for the applicants
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Mr.M.C- Jacob (for Mr. B.Narasimha Sarma) made his suk

3. Apélicant No.1l was in;tially recruited. as
Assistant Station Master and posted to Hubli Divisic
on'2-12-1983, Applicant Nos., 2 and 5 to Guntakal
Division on 16-5-1988 and 19-5-198§,rcspective1y_ 1
Subsequent

initial scale of pay was Rs,1200--2400.

were given the next higher grade of Rs.1400-~2300.

Applicant No.l was transferred to Vijayawada Divisig

~at his request on 29-10-1991, Applicant No.2 on 254:
éna Applicant Na. on 29-4-1991, They were drawing
le.lSGO, Rs.1440 and Rs;144a/- respectively at the t
. of transfer to Yijayawada. On their joining the ney

Unit their pay was fixed at Rs.1410, Rs.1320 and Rs

respectively. The applicants complain that the pay

<y

missions.

pIY

Their

ly they

n

)-1993,

- ime

1320,

last

drawn by them on the eve of theilr €fransfer to Vijayawada

should have been protected while fixing .their pay in thd

new Unit of posting in consenance with Rule 1313(a)

of Indian Railway Establishment Code, Vol.II and als

(11) (ii%)

8O

in accordance with directions issued by this Tribundl in

similar case in the past. This was not done.

4. Thé facts and claims of this 0.A., are 1ide
to many 0.As., already disposed of by tﬁis Tribunal
not need detailed restatement as all the relevant {
have beenkduly examined. It is directe& that the dj
issued on 7~8-1996 while disposing of 0.A.,713/96 be

followed and complied with in the case of the applig

ntical

and do
ssues

rections

ants
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in the present 0.A. as well. This shall be done within

90 days from the date of receipt of this Judgment.

5. Thus the 0.A, is disposed of. No costs.
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H .RAJENDRG(ASAD.

MEMBER (A)
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Pronounced in cpen Court.
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0.A.N0.840/96
Copy to:

1.

2.

3.

4,

Se

6o

7.

YLKR

;074 OVD

Senior Divisional Personnel Officer,
South Cantral Railway,

Wijayawada Division,

tijayawada, Krishma District.

Divisional Railway Manager,
South Central Railuay,
1ijayavada Division,
1ijayawada, Krishna District.

The Geperal Manager,
South Central Railway,
Railnilayam,
Secunderabad,

u

One copy to Mr.B.Narasimha Sarma, Advocatae,
CAT,Hydarabad,

Ons copy to Mr.K.Siva Reddy, Addl.CGSC,
CAT,Hydarabad,

One copy to Library,CAT,Hyderabad,

One copy for duplicates
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